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To AMEND THY hmm Smu Ati'l'; Jmmm,mm
Twr State oF Bumiar - %

1. Shon mtc, cutent  and mm.-—(l) il
may be called the lndnn Stamp (Ribar Amdm.at} Act, 1

(2) Ilt'!tmdsmthrwholeo(theshhdﬂihﬂ'.

(%) 1t shall come juto force on sach date o5 the S
mept may, bym:umthem&m

2. Insertion of wew section after section lnqd.g:' ;
After section 10 of the Indisn Stamp Act, 1899 (Aat
(hmmnfmmfenadtouthenﬁwtheanw
shall be inserted. namely :
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of an  amount equal to the smouny
endorsement hag been paid in  respect
such payment has been ﬁ:dititedm such
ment by means of Stamp in accordance
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15, 1988 the words “after o
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5. Substitution in Schedwle 14 of Act II of 188 ol i
Schedule 1A of the said Act as amended by Bihar Stamp {4 B
ment) Act, 1957 (Bihar Act VI of 1937)— - k2 :

(1) in serial No. 15, the entries “and for every Rs. 500 o

part thereof in excess of Rs. 1000"
column lmagd “four ropees twenty five paise g
per cent 2 per cent respectively” appe in
column 2. the !oﬂowmg enlrks hu?ﬂw
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x “Column l oy -'

For every Rs. 500 or part tthOf
where it exceeds Rs. lﬁﬂﬂand
does unt excced Rs. 5000 '

e

Where it Lu-ceds Rs 5.1100 but does_

not B\:G&Ed Rs 50, !lOU' *and
Where it exw:ds Rs 50.
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i2‘ In seml number 25. tor tha Glitvi *and e
Rs. 500 or part thercof in excess of Rs. 1,000
__a ing in column 1 and “cight rupees fifty paise,
gﬂ‘ cent and 3} per cent” v
2

in column
rollowmg entries shan be mserted namely —
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